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know that this point has been dis-
cussed on occasions more than one.
Government's position ha: been clari-
fied on that issue. 1f something is
not working properly, then to suggest
that Government shouid take it over
ang undertake the responsibility of
setting right all the loome screws, 1
think, is not a very fair suggesticn.
“F'he best thing is tuo expand the public
scctor and let the private sector also
go ahtad and when yotr resources
are such that you can manuage both
from the financial as well as from the
technical angle, then you can =i down
and consider as to what precise steps
should be taken.

I do not want to go into the idoen-
logical aspccts. The practical aspect
iz additional production; the practi-
cal aspect is that thc mines  whiet
are not working prope:sly will Adis-
eppear by eflux of time. We will
expand the public sector and that is
the present policy which is adum:rat-
ed in the Third Five Yeur Plan.

Mr. Chairman: The¢ mover of the
Resolution is absent. However, |
shall put the Resolution to the vote
of the Housce. The quedtion is:

“This House is of cpinion that
all the coal mines in private sec-
tor be nationalised.”

The Resolution ieas negatived.

16.50 hrs,

RESOLUTION RE: BUDDHIST
CONVERTS

Shei D. A. Katti (Chikodi): Mr.
Chairman, Sir, 1 beg to move:

“This House is of the opinion
that all the Constituticnai safe-
guards e¢xcept those relat'ng  to
the reservation of seats in - the
legislatures, granted and provided
to the Scheduled Casies, be ex-
tended to the Buddhist concerts
from the Scheduled Castes™
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Sir, on I4th Oectober, 1956, at
Nagpur, about 5 lakhs nf people be-
longing to the Schedulled Castes,
under the leedership of the late Dr,
Babasaheb  Ambedkar, embraced
Buddhism, This event of conversion
of 5 lakhs of pesple Buddhism in
Buddha's own land was an unparallel-
cd event in the history of the world.

Sir, once this tand of ours was the
land of Buddhists and Buddhist India
then attained maximum greatness and
attnined the maximum height of glory.
Probably, never in  the history of
India, India attained tha: gruatness
and wc are siill very proud of that
greatness of India. But, un‘ortunate-
lv. this Buddhism wkhich brought
greatness to this country disappeared
from this very country although it
spread across the whole of the: eastern
globe. The loss of Buddhism was the
most unfortunate event in the histiry
of India. After  this, India never
attained that greatness On the
contrary, India fell a prey to foreign
conguestas.

On the 2500th Buridha Jayvanti. the
hon. Prime Minister said that it was
the home-.coming of Lord Buddha.
Sometimes, our Prime Minister spcaks
axecl'ent'y and beauufully.

Ar Hon. Member: Always

Shri D, A. Katti: May be always.

But these words were ful. of Bigm-
ficance and were prophetic.  And 2ll
the more of significancc and more
prophetic in view of the movement
started by the late Bahasahel» Ambed
kar. Since Mth October. 1856, :he
number of Buddhists has gone up to
2 crores and that number is increas-
ing day by day. It is really proati-
dential that thc Scheduled Castes of
India should take the initiative in
bringing back Lord Bx:ddha and hic
Dhamma to this country by accvept-
ing his religion. Everycne in this
country loves Buddha.
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The principles of Panchshcel have
formed the basis of our foreign
policy. In that nationa! flag of ours
there is enshrined Buddha’s Dharma
Chakra which is now standing very
proudly on our House, the House of
Sovereign Parliament. Therefore, we
thought that Government would wel-
come heartily this Buddhist move-
ment and extend its encouragement

to this.

An Hon. Member: This is a secular
government .

Shri D. A. Katti: That was what
we  expected. But, unfortunately.
the contrary has happ:ned and our
expectation. have been wrecked. Im-
madiately afler converaion two things
happrined.  On¢ was in the Srate of
Maharashtra and in smne parts of
Mysore whercver  these  €:nversion
took placc, the conversion of the
Scheduled Castes inw  Buddhists.
These Buddhists were  subjected  to
harassment; they werc¢ beaten and
they were boycotteed.  All thes> things
were published in thi: newspapers.,
Why? Because thcy commutted  the
sin of embracing Buddhisie; they
commiticd the sin of having recourse
to Lord Buddha. This was the first
thingt

The second result was the most
astounding result. After this con-
version. the Government of India rtis-
continucrd all the sfegusrds that
they werc cnjoying as Scheduled
Castes. This wax a shocking result.
And. 1 am now moving this Resolu-
tion to securc justice 19, these peopile.

1 wculd like to mention that there
is some happy coincidence. Today is
thc 14th of April when we are dis-
cussing this Resolution. This is also
the birthday of the !ate Dr. Babe-
saheb Ambedkar who initiated this
movement. and the conversion took
place. first of all, on 14'h October
But 14th is important. 1 would like
o bring to your notice that aspect of
the matter also.

When Government took thic «ep,
before bringing this matter before

this august House, we approached the
Prime Minister and we explained to
him our difficulties, and requested
him to continue the facilities to the
Buddhist converts. The Prime Minis-
tcr appeared very sympatheticc.  But
he said that there is the Constitu-
tion and that the Constitution comes
in the way. He asked us to submit
a memotvandum. We submitted a
memorandum, and whilée responding
to that memorandum he wrote that
fer this purpnse the Constitution had
to be changed and that the Constitu-
tion cannot be changed for any pur-
post. Thus we were disappointed.
Since then we have been  brinfing
this matter here in this House, we
requested the Goverament, appeaied
to th¢ Government and at times we
have eyen rebuked the Government
here. but the Government is so thick-
skinned that it could not be moved.

The¢ Government issued a circular
to the effect that all these¢ Buddhist
conveits should be treated us back-
ward classes and those facilities
which are given to the backward class
mumbers should be given to these
Buddhist converts. Those concessions
are quite insufficient to raise these
pceople to the level of the others.

This problem was a very scerious
problern in  Bombay, as in Maha-
rashtra mostly, almost all the Sche-
duled Castes have cmbraced Buddh-
ism. Then the school-going children
of thc¢ Buddhists were confronted
with difficultics. They wire thrown
out and they were asked to pay school
feer. rtr. When {t was not posglhle
for them to do si, they had to vacate
the schoals and go uway.,

A similgr resolution was moved in
the vear 1957 and Shri Yajnik who
took part in the debate described all
the difficultics that the students in
Maharashtra had fo face, but fortu-
nately, wisdom, thoug!l, late, dawned
on the Maharachtra Covernment.
And very recently, the Government
of Maharashtra has declared the ex-
tention of these safeguards the cons-
titutional zafeguards, &) the Buddhlats,
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on ist May 1860. Thcrefore, 1 con-
gratulati:  the Chief Minister ‘of
Maharashtry, Shri Chavan, for doing
a thing of historic importance and
for having set an example before the
Govoernment of India, Shri Jawaharlal
Nehru's Government. The Constitu-
tion did not come in the way of Shri
Chavan, whereas the Constitution
comes in the way of Shri Jawaharlal
Nehru. The question is, when
Chavan's Government has  done -it,
whether Jawaharlal Nehru's Govern-
ment is going to do it. Wisdom
dawned on that Government. The
question is whether that  wisdom
would dawn on this Government.
Conscience  prevailed there. The
question is whether that conscience
will prevail here, and whether the
Nehru Government would follow
Chavan's Stat: Govirnment, My
resolution secks an answer to this
question. Shri Chavan has taken
this decision which has shaken this
Government. Therefore, we are very
much anxious tu see what this Gov-
ernment docs in the light of  this
development in respect of the subject-
matier of this resolution.

My resolution sccks to securce the
constitutional safeguards rcelating 1o
the c¢conomic and social interests to
the Buddhist converts from the Sche-
duled Castes except the reservation of
seats in the legislaturexs  That docs
not mean that the Buddhist convurts
do not want the political rescrvations.
They can very well claim those re-
scrvations also. but for the time being.
at present, we are deeply conccerned
with the safeguards which I have
mentioned in my resolution. That is
why 1 have brought forward this
resolution and restricted this resolu-
tion to these safeguards only.

Here. I want to make one point
clear. Same people are under the im-
presmsion that we are asking for these
safeguards as Scheduled Castes. It
is a wrong impression. No Buddhlst
can say that he should be treated as
a Scheduled Casie for the sake of
potty cancemsions. That is mot (he
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purpose, and that is not tht purpose
of conversiun. Rather, the purpose is
to get rid of these castes.

Again, the argument is advancced
that the Scheduled Castes, when they
embrace Buddhism, cease to be Sche-
duled Castes, and as provision is
made in the Constitution for Scheduled
Castes only, the Buddhist  converts
cannot be entitled to these safeguards.
This is the argument. This argu-
ment apparently appears to be logical,
but if this argument is analysed, dis-
sected and reasoned oul, we will
find no logic and no reason, but only
the desire to penalisc these people.

17 hrs,

My point is, ¢cven as Buddhists,
they can claim these safeguards. To
understand this, we must also take
into consideration the basis on which
these safcguards are provided 1o thesc
pcople.  Amongst the other back-
ward classcs also, there are  some
people who are worst hit by poverty
but in their case this provision is not
made. To understand this position.
to know: the basis, we have 1o bring
before our eyes the secial structure
in which we live.

Wh4' is tha! social struciure? The
Hindu society ix made up of many
caste groups. Caste dominates the
whnole life. Caste determines the
social slatus. Caste to a Hindu is
omnipotent, ali-embracing and all-
pervading. There cannot  be  any
Hindu withaat a cas'e. There can-
not be a casteless Hindu. Hinduism
is not a missionary religion; it is a
conservative religion. That is why
no Christlan or no Muslim can be-
come a Hindu, whereas a Hindu can
become anything. There is no in-
coming: there is only outgoing.

Sbhri N. R. Ghosh (Cooch-Behar):
That is not correct.

Shri D. A, Katty: Caste confers
socia) status; it determines the social
status of a Hindu. That is why a
Hindu must have a caste.
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All these caste groups Cconstitute
the Hindu society and this is one
world.  Outside this world, on the
outskirts of every village live the
outcastes, who are not encompassed
by the caste system. Who are the
ouicastes who are living on the out-
skirts of the villages? Why are they
living on the outskirts? How jong
are they living on the outskirts?
What is the number of thuse outcastns?
It would be interesiing to know these
things. Thest  otutcaste s——scheduled
cusles are oul-castes—are there  on
the outskirts for centuriv¢s together.
They constitu‘e about one-Afth of the
totai Hindu population. They are
segregated and forced to live outside
the viliage. because they have been
evternally condemned to the type  of
slavery which the world has never
known. This i« their worid

They  were  untouchable, unap-
proschable and unsecable. They
could not be seen; thev could
not be approached and they
could not be touched. This was their
world. a world full of misery, humili-
ation. hunger and filth, That was the
world to which they were confined
and humiliated. What was the result
of 1his wlavery? What has happen«d
to these¢ peoople on account of this
slavery? Ac a result of this slavery,
these people iost everything in life.
They wer¢ simply alive, because they
could not  dic. Because of the
slavery, though they are human
beings. they were reduced 1o more
galls of Aesh and blond. They had no
hope. no faith. no sclf-respect and
nothing that man can everihave.

They were suffering from a strange
inferiority complex. Thix was the
horrible result of the tyranny prac-
tised against miilions of pcopie for
hundreds of vears To remove this
effect and to Pprotect them and o
bring them to 1the level of the re«t of
the commumnity. it was essential to
previde the consticutiona! safeguards
which arc now provided. They are
no: merely tome sort of concessions,
{4r :hose concessions have the force
of constitutlicnal  =afeguards. Thus,
1hege safefuards have a direct rela-

tion to the slavery that was practised
upon them and the effect it had upon
them. No caste or no religion haz
any relation with thesie safeguards.

17 hrs.

Therefore, it is not out of cone
sideration for any caste or religlr
that these safeguards have been given
to these people.  Therefore, every
body will admit here that those who
suffer on account of these effects
deserve all these safeguards. It does
not matter to what religion they be-
long. It 1& not that these safeguards
have bren given to these poople he.
cause they are Hindus. Can any-
body sav that it is bccausc they are
Hindus that these safeguards have
been given to them? Let the Govern-
ment say that it is so, and 1 am pre-
parcsd to withdraw this resolution at
oner without any hesitation, If Gov-
ernment canno! say that, then Gov-
crament eannot also stop these facili-
ties bemgg &iven 1o the Buddhist
converts, The  tern “Secheduled
Casles™ is meant simply to  identify
that pariicular section of the people
who have been vietimised by  un.
touchability. Untouchability is not a
vaste, it is & social stigma.

Thyrefrre, before  providing  these
cafegnardr 1o those people the oniy
questton tha! can be put is whether
thos¢ people were ragarded as un-
touchables and whether .@n that ac-
count they sulfered these disabilitics.
1f the anwwer s in the af:mative,
then such poersons  are  entltled 10
thes¢ safcguards irrespective «of the
rcligious faith they have emhraced.

Belonging to Hinduism wa:s not a8
¢condition precedent to be emtitled o
these safeguards Scheduled Castes
have no caste. They were ublouchs-
blex They are out of the  raste
system The: cu<te: confers a social
sla us Wikt socisl oatawg docs  un-
touchsh:iity  canfer? What so:-ial
sta‘us iy there for a  <lave” What
f0ciai <talu: can a dog have?” What
social satus can @ eal have* Un-
touchabilits- doex no! confer on thoese
proP'e any social status.  They have
nn cagte. To he a Hindu onee must
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have a caste. Therefore, they arc not
Hindus and they cannot be treated as
such. In fact, they are nnt having
any rcligion. Therefore, if they take
to any rcligious faith, they cannot be
debarred from having all these safe-
guards.

The words *Scheduled Cihstes” are
of recent origin. These people were
known as Antayajas, Atishudras end
they were known as Chandalas. Now
they gre known as Harijans. Does
this word “Harijan '’ denot:. any caste?
It does not. For the samc reasons,
Scheduled Tribes, who arc “njoying
similar safcguards, cven if they change
their religion, are not debarred from
enjoying these safeguards. A man
belonging to a Scheduled Tribe, whe-
ther he be a Mohammedan or a Chris-
tian today, if hc again converts him-
self and embraces some other relig.on,
he dot's not 1os¢ his safeguards. The
principle governing the grant of these
safeguards 1o both the Scheduled
Castes and Scheduled Tribes is  the
same. Thercfore. 1 would like to ask
the Government one thing. Hcew is
it that the Scheduled Castc pcople
after conversion lose these safcguards?

All that 1 want to say is. the
Scheduled Castes are outcasts. ‘They
belong to no caste. That is why I say
that thcy should not be treated us
Hindus. As they arc not Hindus, cven
it they accept any religious fa.th they
¢can not be deprivel of the facitities
which are¢ guaranteed to them under
the Constitution. as in the case of the
Scheduled Tribes who even after con-
version get these facilities,

My hon. friend there has been ali
the while taking objection to all tnat
1 have been saying. For his satisfac-
tion I will take it for granted that the
Scheduled Castes aree Hindus. But
even then, Sir. the conversion of
tho:e Scheduled Castes cannot force
themy to lose all the safeguards that
they have been enjoying, for tae
simple reason that being a Hindu is
not a condition precedent to claim
these righls. There cannot be any
such condition. Ours is a .ecular
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State,, and therefore no concessiots
can be granted on the ground of reli-
gion,

What is the true test? The true
test is to see whether he belongs to
that stock which has suffered this lot,
whether he was regarded ga: an
untouchable and whether he suffered
on that account. If thc answer is
“yes”, no matter what religion he
belongs to, the concession must  be
continued.

The word *Scheduled Caste” is itself
wrong. Therefore, to remove the
technical difficulty, let the word
“Scheduled Caste* be omitted and let
the word ‘‘social sufterer' substituted
in its place. As therc arc political
sufferers. And all the converts from
Scheduled Castes should be included
in that category. But this would be
needed only if there is insistence on
the change in the Constitution.

But the important point  whether
there is really any nced to change the
Constitution at all? The Qquestion is
whether the Constitution prevents the
Government from extending these
facilities to the Buddhis! converis. If
you read articles 16 and 46 of the
Constitution of India, it will be clear
that Government is not at all prevent-
ed from extending thesc facilities 1o
these Buddhist converts. On the con-
trary, Government i empowecred to
do that and there is no fear of any
breach of the Constitution, While
writing to Shri Vali Sinha, Sccretary
of the Mahabodhi Society. the¢ Prime
Minister, Shri  Jawaharlal Nehru,
writes—I am quoting it from the Lok
Sabha debates, page 3029, which gives
the letter from the Prime Minister to
Shri Vali Sinha dated 3ist July,
1957, _-

*As you know. il is not possible
to change the Constitution with-
out going through certain elabo-
ratc proress. If. however, th:
Government violate the Constitu-
tion. even for a good purpoee, the
matter would go to the High Court
and to the Supreme Court.:’
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Now he is expressing here a fear of
committing a breach of the Constitu-
tion. whereas I say, by withdrawing
these safeguards from these people,
the Government is committing a breach
of the Constitution. for which purpose
we may go to the Supreme Court.
(Interruption) But let me appeal to
your conscience. This js only the Rrst
step.  Article 46 3ays:

"The State shall promote with
spccial care the educational and
economic interests of the weaker
scctions of the pecople. and, in
pariticular, of the Scheduled Castes
and the¢ Scheduled Tribes, and
shall protect them from socia! in-
justice and all forms of exploita-
tion.”

So, it is clear that it is they duty of the
Government, it is the constitutional
obligation of the¢ Government, to pro-
tect the weaker sections of the society,
and there is no controversy over the
fact that the Scheduled Castes and
Scheduled Tribes are the weaker sec-
tiotis. Actually, therc is a special mon-
tion of thesc people in this Article.

Now where does the weakness lie?
That is my question. The weakness is
two-fold. On onc side there is their
own weakness in respecy of education,
economic condition, mental condition
and phuyvsical condition and, en the
other side. the attitude of others to-
wards these people. These are the
two weaknesses. Even aftcer conver-
sion whether these weaknesses ceasc
to e¢xist is the question. My answer
is that they do not cease to exist. And
30 long as it persists, iy is the duty of
the Government, irrespective of any
consideration of race. religion or caste,
to extend its support and protection to
thes.. people frum social injustice and
all forms of exploitation.

A change of outlook is important
among the caste Hindus, But how
can this be done? Can it be done by
preaching® Or, can it be done by
mak:ing the weaker sections strong? It
can be done by making these penple

fit to live. It needs a change of mind
and not a change of heart. Very often,
our hon. Deputy Minister, Shrimati
Alva, says it is a matter of heart and
it is not a mutter of mind. We ask:
where was the heart all thegse years
and centuries? First of all, in order
to bring about the change of heart,
there must be change of mind, and to
have a change of mind the condition
of ihese people has to be changed.

This struggte {or existence ts bloody
and horrible. Thos¢ who are the
fittest survive. Now here the question
is- Are all the fittest, thot is, the
strongest, the best also and would not
the weakest, if protected, be the best
to advance the ends and aims of
society? This is the question. The
dayv on which we accepted our Consti-
tution we answered this question in
the affirmative. Hence, article 48 is
incorporated herc, Article 46 s a
dir:ctive principle. It is a constitu-
tional obiigation. Bul there is some-
thing positive in article 16, Article
16(4) says:—

“Nothing 1n thss articie shall
prevent the State  from  inaking
any provision for the reservation
of appointments or posts in favour
of uny backwuard class of citizens
which, in the opinion of th¢ State,
is not adequatcly represented in
the services under the State”

These pcople were (rcakeed as back-
ward till yesterday by the Govern-
ment. After their conversion how can
the Government tre-at them as forward
today” 1t is clear that Governmeny is
perfectly right and s complétely ¢me
powcered 1o make rescervations of posts
in faveur of the Buddhist converts
alsu, but Government must bave a
wili. It s a matter of the will of the
Government and not a maiter of the
Constitution. The Bomba, Govern-
ment had the will and it har done it.
But the Goverrgnent of India exhibsted
On many OCCasions on some excuse or
the other that thev. have not got the
will 1o do it. It has become a maiter
of whli and not # constitutional matter -
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But one would like to ask this. Whun
there is this constitutional obligation
why i8¢ Government not willing to do
it? My feeling is that the Govern-
ment might be having a fpar that by
encouraging such movements the re-
sult would be to diminish the number
of Hindus. That is my feeling. If that
is true, it is most unfortunate. Qur
Government is a secular government,
It is none of this Government's busi-
ness to bother about sach consequen-
ces. The Constitution is there and the
Guvernment is bound to safeguard the
spirit of the Constitution which this
sovereign  democratic  rcpublic  has
accepted and adopted and is not 1o
safcguard any religion. 1lf you want
to safeguard a religion, destroy this
seculat character of this State and
have a Hindu Stiite, like the Pakistanis
who arc having the Muslim State, and
do what you like. Then nobudy would
ask you anything

Shri B. K. Gaikwa (Nasik): Do
not call it a secular State.

Shrl D. A Kattl: 1f anyboedy goes
out uf the Hindu fold, no Hindu is to
be blumed. It is the conservalive
nature of the religion that is to be
blamed. It is the strang¢ social order
that is to be blamed. 1 am not speak-
ing out of bitterness. But now the
time has come for you to thinik whe-
ther vou can rctain this sotial order
when the world has gone to such uan
extent that it is sending mar: into
outer pace. You are still weidded to
caste prejudices' Whether it is advie
sable, is for vou to consider. 1 am not
speaking out of bittermess, I am
speaking out of my love for these peo-
ple 1 am speaking ou* my desire to
see that this country r-gains that lost
glory and gre-atness. That is my desire.
It was so during Buddha’s time. I.et
those days come back. That is my de-
sire. 1 have got cvery reason to be bit-
ter ¢nough, but I have removed that
hitterness because 1 have  accepted
Buddha's creed. 1 am free from :ny
hitlernuvss,

1 have heard some peonte saying
‘hat this is a disruptive moveinert. 1
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am surprised to hear that. 1 was ex-
tremely sorty to hear the hon. friend
who said that the Buddhist movement
is a disruptive movement. Tl¢ Leint
is, what is there to -lisruot? The
Hindu society is a heterogenous socie-
ty. It is already completely dis.nte-
grated and there is no more s2upe for
further disintegration. What is there
for disintegration? Ours is an attempt
to integrate the disinteprated society.
We are not against any religion—that
1 mak¢ clear. But we are whetly op-
posced to the vaste system, because we
think (hat caste is unnstural, caste is
anti-social, caste is anti-national, caste
iz disruntive and we want it to go.

Shri Padam Dev (Chamba): Can
vou celinite caste?

Shri D. A Katti: That is your job,

So. Sir, we are oppos-d to this caste
system and we attemdt in our awn
way to abolish it, jnst¢ad of nourish-
ing this monster. If what we Jo In
that direction is termed as  disrup-
tive movement, we are not respunsi-
ble for it. On the contiary. I Dpity
such people, who say we are apHi-
nationalist, Not only ar 1 surprised
at it, but I am shocked to hesr it We
are Indians first; our oliod is ladian
blood. sind this blood 2wes a da'y to
this lund in which we are burn, Our
loyalty and honesty are hisiorical
truths. We have neve« betr:;yed this
land at any time, in spite of the worst
kind o¢ trecachery practised ag..nst us.
We cannot be charged lLke ‘ha:.

Havihg plaved all the.c facls before
the House, 1 appeal to the Goveriunent
and to the House to acc-pt th.s Reso-
lution  Acceptance of this resolution
will not place any burden or the ex-
chequer, You should n:t .vithdraw
what you have given Go.eriment
have two responsibilitic's 1n tiiis mat-
wr. Onc is safeguarding the ‘tiieresis
of the weaker sections: ihe oiher is
fulfilling the provisions of th,. Consti-
tu*ion. Thercby they will be serving
the caase of Buddhiem jo some extent,
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It they refuse to accept the Resolu-
tion, Government will b comioitting
a breach of the Constituticn. A sian-
lar resolution was moved in 1957, but
it was negatived. If this Resolution
is going to be negatived again, I would
not mind. But history will = record
that you penalise these peopl: for
having embraced Buddhism; history
will record that the (icvernment of
India tried to perp=tuate untouchabi-
lity, though untouchability has betn
abolished by the Constituion.

1 do not know what the hon. Minis-
ter has brought with her, bu¢ I think
she is going 1o perform a very unplea-
sant job. She is hound by the deci-
sions of the Governm.nt; shs ce2nnot
influence the decision of (Sovernment,
Therefore, I am not goiug te blame
her if she does not accept it, even
though she may be fully ~onvinced of
the genuineness of our deman.'s. But
tn case of non-acceptance of this Resc-
lution, 1 will certainly Gtlarme Shn
Jawaharlal Nehru, the Pr.me Minister
of India. This is the titne for him to
prove thay he is a humaniterian flrst
and then a Brahmin; thot he js a socia-
list first and then a Brahmin.

We believe that conceszions do not
bless either the giver or the taker. Let
that day come as ecrly as Coasible,
That is the only dcsux.  With these
words I move this resolutien

Mr. Chairman: [icsolution moved:

*T'his House >f apinion 1hat all
the Constitutional sal:gnirds ex-
cept those relating to the resetva-
tion of seats in th. legis'atures,
granted and provided to the Sch
eduled Castes, be extcndicd to the
Buddhist converts ircm the Sch-
eduled Castes.”

Tbere are two amendmcnis to this
Resolution, Shr! Shree Narayan Das
may move his amendnent.

Shril Shree Narayas Das
(Darbhanga): 1 beg t¢ move:

“This House is 3f opinian ti:at a
Committee be apyoiat<d to cnngi-
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der the desirability and the Con-
stitutional feasibiliiy of granting
Constitutional safeguirds other
than those relating to ih.2 reserva-
tion of seats in Legisiatures, 1o the
Budadhist converts from the Sch-
eduled Castes as granted and pro-
vided to the Scnedaled Castes.”

M.. Chairman: Th. amendment
tabldd by Shri Maniyangadan seems
to be out of order, for the simple rea-
son that it widens ti: scope of the
origma- resolution. The original reso-
lution tclates only to the facility being
granted to converts to Buddhism.
This amendment seeks to give facili-
ties to the converts to every religion.
Therefore it is bcyond the scope of
the resolution and 1 think jt is out
of order.

Shrl N. R. Ghosh (Cooch-Behari:
Mr. Chairman, too much hcat  has
been introduced into this discussion.
There was no necessity for it. The
hon. Mcmbe. who moved the resoiu-
tion has said certain things which
were not necessary for his purpose.
He n.ed not have brought in the ques-
tion of Hindus castes and Pandit Jawa-
harlal Nehru. H:s spccial pleading for
Buddhism and his phillipics against
8!] things connected with Hinduism
could have been avoided. These are
not pertinent to his resojution.

But as he has referred to article 48
of the Constitution, with all humility {
shall ask him to read that a:ticle care-
fully. It says:

“The State shall promote with
special care the educational and
economic interests of the weaker
sections of the people, and, in par-
‘jcular, of «,e Schedui~d (.astes
and the Scheudlesl Trites and
shall protect them from sccial in-
justicc and a'l forms of exploita-
tion,”

it is quite right. He has discarded
caste and cannot legally invoke it.

17.96 hrs,
{Mr. Derury-Srzaken in the Chair]

My hon. friend has stated again and
aguin that the Scheduled Castes are
not Hindus and that anybody who do-
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e3 not believe in caste is not a Hindu,
I would just for his informaiion tell
him that Rabindranath Tagore was
a Hindu of Hindus, but he did not be-
lieve in caste. He was a Brahmo. Mil-
lions of Vaishnavites who do not be-
lieve in casie are Hindus and they arc
proud of being Hindu. Even among
those pcople who actually do not di:-
card castc in public in thai way, there
are persons who now actually inter-
marcy with other cas.es. Therefore
his denunciation is misconceived and
all his Lall propositions a 2 not cor-
rect.

Bul the main qucstion, divorced of
all emotion and heat, is whether the
Scheduled Castes who changed their
religion should, through the back dvo:,
be aliowed to rejoin the Scheduled
<astes again? His resoluton actually
boils down to that.

Now, that is neither rca:ionablz nor
just. If we go into the Listory of this
reservation, and if inv hon friend has
taken care to go into thc basic princi-
ples which run througnout sur Can-
stitution, he w:ll find it is this that no
man or woman should suffer on ac-
count of the fact tnat he or she be-
longs to any particular .aste or to
any particular religiva or to any par-
ticular community. Our Consitution
aims at a casteless, classlcss  societly.
Articles 15, 16, 335 and 34! arc also
relevant articles to o7 taken into con-
sideration in this connection.

As a matter of fact, the aasic pr:n-
ciple of making certai:; reservations in
respect of Schedulei Castes was this,
that there was the sin of untouchabi-
lity in our society. We are not proud
of it. We have discarded it, we have
legislated against i, and millicns of
people have made agiritions against it.
In spite of ali that, .t has not wholly
disappeared we cannot go bechind (he
fact. There were certain pccple who,
on account of untouchability. were un-
der certain handicaps. For the time
being, al! sorts of pismotional activi-
ties for their educatior.. for their eco-
nomlc development and sn on are to
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be allowed. That bas been :llowed by
the Constitution, But if certain peo-
ple change their rei.g.on and go out
of Hinduism altagether, it cannot be
said that they any .oager suffer irom
any of these nandicaps o ditficulties.
I have no quarrel wiit1 anybi.dy who
wants to change his i¥ligion and to
emprace Buddhism, Lord Buddha is
one of our Avaters. U anybody wants
to accept Buddhism, it is qwte ail
right and he is quue wclcome; but at
the same brea.h ‘o lay a claim, when
they no longer suffer from any handi-
caps, when they no leager suffer from
any of these dirficulties, that they must
liave all these special facilities, which
for the time be.ng ave extended to the
scheduled caste, that is something
queer. There is no justize in it; there
1s no reason in it. [ would submit,
Sir, that mullions ar:d millions of peo-
Ple perhaps who lDelonged 10 the
scheduled castes emliraced Islam; mast
of the converts to Cuistianity  also
perhaps belonged to the  scheduled
custes. Today if ail theswe pcople cum:
and suy, we are all Mlohammadans ana
Christians. but stiil we belong to the
ccheduled castes. 1 beaceve it is a con-
tradiction in terms. It is illogical and
therc is no fairness in that. It has
dangerous potentialities. It threatens
our intvgration. This iesoludon will
widen its scope.

Al the same time, ac¢ should remem-
ber the background of his scheduled
caste. This was someth:iig which was
introduged by the British people to
drive a wedre in the Hindu society.

Shri 8. K Galk-wad: He did not say
that. We are not proul of cailing
ourselves as scheduled castes,

Shri N. R. Ghosh: Jie did not say
that; but perhaps hc¢ 1:eve:s meant that.
if t he logic which impelled my learn-
ed friend 10 move this Resolution is 10
be followed, then all the millions of
Mohammadans and Christians also
could claim the sam¢ privileges. Thay
may also say, that Shri Jawaharlal
Nehru is a very bad man he dees not
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like Islam; he doss not like Christia-
nity and that is why he is not extend-
ing the privieges which were granted
by the Consttution to the scheduled
cas.e. I submit jt is romething fantas-
tic. I don’t want to use any strong
words, which my frieni used. 1 sube
mit that he wants to come out of the
fold of Hinduism and he wants to
come out of the fold of scheduicd
caste, but through back-door he wants
to rejoin the scheduled caste. That
actually seems to be his recal object.
I would submit that the present Reso-
iution comes within the m schief not
only of the letter of the Const:tution
but also its spirit.

Shrl D. A Katt: There is no reason
for him ‘0 clo;« the front door.

Shi N. R Glhosh 1 will remind
my f-icad that ours is a sccular
secular State; we are bound by the
Constilution and our objective is to
have a classless and castcless society.
! sha'l be proud of the day when the
castg Hindus will discard their titles.

Shri B. ¥. Gaiikwad: They are not
going to do that.

Shri N. R Ghosh:... .. whin  they
will be known merely as Hindus. Shn
Ramachandra never had a title and
ncither Shri Krishna. A day may
come when there will be a complete
integra‘ion of all the Hindus. In my
best of dreams I would welcome that
thing. 1 want complete integration.
As I was going to submit, th's schelul-
ed castr business, this group'ng of
several castes. was thce act of foreign
Government with a sinister motive.
When you create groups in a par'i-
cular caste, you actually increase i's
mischief potential and try to per-
peuate casteism, which is a thing we
want to shun. which is a thing we
want to get rid of. 1 would submit
that we shou'd gua'd against this.

Shri B. K. QGatkwad: When the
Constitution w3t framed, the Briti-
shers were not here. What is the use
of blaming the Britishers?

8h%i N. R QGbosh: Mv friend has
never cared to go th-ough the Consti.

tution. If he had done it, he would
have known that the basic principle
running through the whole of the
Const'tution is that there should be a
secular State, a cas'eless State, there
should be complete integration of
Indians asz Indians and nothing else.
That is the basic principle. These safe.
guards are only temporary measures.
These are only provisional measures.
These are only exceptions, for the
time being, to the general rule. 1
would submit that my friendr are
c'a‘ming these privileges which are
actually given on social grounds to a
particular caste by the Constitution
for the time being. They claim them,
not on account of the fact that they are
suffering from any social difficulty,
not on account of the fuct that they
are suffering from any handicap, but
on acrount of a splrit of gan and
profit. They wint all these privileges,
of the scheduled castes though they
are no longer the Scheduled castes. I
think that if they were proud of their
ncw religion, they would not have
claimed these. Besides. Dr. Ambedkar
attained his high posit‘on not because
of any =special privilege which was
extended to his caste, but on account
of his individua' merit. As I under-
stand it. a day is coming when every
man will he considered on the indivi-
dual merits of his case. If a person is
poor, no matter whether he is a Bra.
hman or he is a chamar, whether he
belongs ‘o the lowest or highrst rung
in the ladder of caste, the case wlll
be cons'dered on its own merits, and
not brcause he belongs to a particu-
lar brand or a particular caste or a
particular community or a particular
class. for that sort of thing handicape
integration and is illogical This sort
of prop. this sort of help which is
being given now. though it is provl.
siona' and it is only for the time
being. ts not known in any other part
of the world. There are people who
are not s0o much advanced in cduca.
tlon as otlrer people are. But, 1 de-
lieve that in the world. nobody cen
attsin the same level of education of
the same level of civilisation sg the
other~.  However, it Is the duty of
the S'ste to give all soris of besic
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facilities and to extend all the help
to everyone who belongs ta the State.
That is the thing which we want, and
this is the thing which the Constitu.
tion safeguards,

If my hon. friend thinks that be.
vause he has embraced Buddhism, he
can abuse Shri Jawaharlal Nehru or
the caste.Hindus and that they will
he frightened into giving all these
benefits to which he is not entitled,
according to the Constitution. he is
committing a mistake.

Shr] B. K. Galkwarl: That is wrong
iogic what he said was that this was
a weaker section, and as such, they
should be given these benefits, and
not because they are Buddhists.

Shri N. R. Ghosh: 1 would submit
that if we accept this resolution, we
shall be opening a flood-gate We
cannot then stop the claims of the
innumerable people who have gone
out of Hinduism and become Chris.
tians or Mohammedans Besides, it
would definitely jeopardise our inte.
gratlon.

We have got cvery svmpathy for
the people who =are cconomically
backward or who are socially back-
ward. and we should do everything
possible for them. For instance, un-
touchab’lity is there in our country,
but our Constitution does not allow
it. and our Government have been
doing everything possible to ruthles-
sly root it out. As a matter of fact,
we have passed legislation against it
and untouchability will disappear in
course of time. My hon. friend may
know that many pecple are Arya
Samaljists and they do not believe in
caste; many of them belong to the
Scheduled Castes. and still they have
not come forward to claim any sne.
cial privileges though they can. Why
shouid these neo-Buddhists then
claim any special privilges?

Shr{ Amjad All {Dhubri): But they
did 1t.
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Shrl 8 K. Galkwad: My hon fri.
end does; not know Arya Samajists
are claiming such privileges.

Shri N. R. Ghesh: If the neo-Bud.
dhists can base their claim on the
fact that they are backward classes,
then, certainly, our Government will
give every sort of consideration in
their favour as allowed by the consti-
tution. But after having gone out of
Hinduism if they want to get all the
privileges of the Scheduled Castes
without accepting caste, then, I think
that it is neither legal nor just, nor
fair.

I wouid ask this House to guard
against what my hon. friend is trying
to do: he is trying to foster and widen
this new sort of casteism; through
the back-door, he is trying to perpe-
tuate and nourish the caste system by
moving this resolution.

Mr. Devputy-Speakcr: Now, Shri
Braj R:3j Singh.

Shri M. B. Thakore (Patan): 1 re-
quest that a time.limit may be fixed
for the speeches.

Mr.  Deputy-Spcaker: Not more
than 10 minutes to each Member, and
normally about six to seven minutes
to each Member.

W qwow fog (fRaram)
3T AERT

@ awm gamT (AW fz=h-
drmafes anfea) IITH
agrT. & ff O faeg o7 FAT ww
zZ |

I(CW TPTQ - TF ¥y e
WE NI AR DA ? A 3w
qrig Tzer w g

o ywrw fog : 3TTAR wPYT.
¥ 7 T ¥ ATAAT F7 qOW €N
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S8bri D. A, Kati: That is not the
point that we are discussing now.
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Shri Shree Narayan Das (Dar-
bhanga): Mr. Deputy-Speaker, Sir,
before I g0 into the meritz or deme-
rits of this resolution, I would like to
point out that the resolution as it
stands at present goes agRrinst the
Constitution.

Mr. Drputy-Speaker: He may point
that out next day.

Bhri T B Vital Bas (Khamnam):
If he is present.

1865 hrs.

The Lok Sabha then adjourned till
Elqven of the Clock on Sutuvday,
April 18, 1961/Chaitra 2§, 1883 (&kn)





